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 भ्राश्चयं तो  यह  है  कि  मेरे  दोनों  रंग-

 रक्षकों  को  उप  पुलिस  अ्धीक्षक,  गाजियाबाद

 ने  अगली  गाड़ी  से  लौट  आाने  का  निर्देश  किया
 भर  वे  लौट  भी  गय े।

 दिनांक  26- 9-82  को  मुझे  सुबह
 सात  बजे  मेरे  घर  से  बिना  कोई  वारंट

 कारण  या  आधा  के  भ्रवंधानिक  ढंग  से

 सुल्तानपुर  ले  चल  रहे  हैं,  बस्ती  सुल्तानपुर

 के  रास्ते  से  श्रलग  कप्तानगंज  के  पास  जंगल

 में  मनवर  नदी  के  किनारे  ले  गये  प्रो  वहां

 मुझे  9  ama  पौने  दो  बजे  दोपहर तक
 नाजायज  ढंग  से  रखा ।  इस  सोच  पुलिस

 वालों को  फुसफुसाहट  कौर  चारों  पर  से

 घेरने  को  तैयारी  से  यह  साफ  था  कि  वे

 मुझे  एन काउन्टर  करना  चाहते  थे  ।

 Tara  से  वहां  पौने दो  बजे  हो  संजय

 mai  विचार  मंच  के  कार्यकर्ता  ग्रा गए  और

 चिल्लाने  लगे  कि  बाप  लोग  सोनकर

 साहब  के  साथ  क्या  कर  रहे  हैं  ।  तत्र  पुनीत
 वाले  घबड़ा  गये  कौर  सुल्तानपुर  जेन  ले

 आये  ।  जेल  में  मरे  साथ  अभद्र  व्यवहार
 किया  गया ।

 मेरे  क्षेत्र  बस्ती  में  अपराध  बहुत  होते

 हैं  ।  कई  विधायक,  तथा  संप्रग  सदस्यों  को

 अपनी  संसदीय  जिम्मेदारी  लच्छो  तरह
 निभा  सकें  ।

 ध्रंगरक्षक  की  व्यवस्था  है  |  कारण

 एक.  तरफा...  मेरे.  अंगरक्षक.  हटाने

 का  कोई  औचित्य  नहीं  ।  श्राप  हमारे

 ध्रकिकारों  के  संरक्षक  है  ।  श्रतुरोध है  कि

 शासन  को  मेरी  सुरक्षा  की  व्यवस्था  के  लिये

 "निदेश  दें  ।  मेरी  मांग  है  कि  इस  मामले
 की  जांच  के  लिये  एक  सर्वदलीय  संसदीय

 समिति  बने  ताकि  तथ्यों की  जानकारी  इस

 सदन  के  सामने  श्री  सके  ।

 (Interruptions)**

 ASVINA  30.  1904.0  (SAKA)  Rule  377  590

 MR.  DEPUTY-SPEAKER:  Whategser
 is  said  now’  will  not  go  on  record.  (In-
 terruptions)**

 (xi)  Srricrs  sy  R.M.S.  BMPLOYEES  -
 MapHya  PRADESH,

 थ्रो  रमेश्यर  नौकरी  (होशंगाबाद)  :

 उपाध्यक्ष  सहोदय,  मध्य  प्रदेश  में  श्रार  एम०

 एस०  कर्मचारियों  द्वारा  दिनांक  7  ग्रक्तूबर,
 1982  से  वक  टु  रन,  रेफूपूजत  श्राफ

 झोवरटाइम,  नान  कोप्रापरेगट  थिर  दि

 डिपार्टमेंट  ग्राही  ग्रान्दोनन  नाथ  जा  रहे

 हैं,  जिसपे  हर  रेतते  पेशा  पर  हजारों  वैने

 डाक  इक्ट्ठी  हो  गई  है  और  प्राम  जता

 को  बहुत  बड़ो  परेशानियों  का  ATI  करता

 पड़  रहा  है,  कयोंकि  इससे  हजारों  जे  रोजगार

 नौजवानों  को  साक्षात्  गर  पत्र,  बोकारो  पत्र,
 मनी  आर्डर  ग्राही  सबर  नहों  सिन  रहे  हें  ।

 est  करते  वाली  युति  कारियों

 को  डरा  धमका  रहो  हैं  प्रोर  उन्हें  छाव  पर
 नहों  जाने  दे  रहों  हैं  ।  हड़ताल  मध्य  प्रदेश

 abt  sae  एप  एप  को  पालिसी

 बदन  देने  के  करण  हुई  है  ।  Wa  वर्त  तान
 में  जो  पालिसी  चानू  को  गई  है,  उपने  पुरी
 डाक  व्यवस्था  गड़वड़ा  गई  है  ।  मध्य  प्रदेश

 सकेंगे के  ग्राम  ०एम०एस  के  8  सैक  न  डॉ  "जट

 कर  दिए  गए  हैं  me  ज  डिप्टी  पटल

 साइटिंग.  सिस्टम...  लागू  किया.  है,
 उससे  बड़ी  झ्रसुविधाशों  का  सामना  करना

 पड़  रहा है  ।  नाइट  डयूटो,  समाप्त  कर  देने

 से  भी  डाक  में  गड़बड़ा  हुई  है  ।  वहां पर
 श्रनट्रेरड  लोगों  को  अस्थायी  रूप  से  भर्ती

 कर  कार्य  कराने  की  जो  व्यवस्था  है,  वह

 पूरा  तरह  से  फेल  न  चुको  ।

 आपके  माध्यम  से  मैं  भारत  सरकार

 के  संचार  मंत्री  महोदय  से भ्रनुरोध  करना

 चाहता  हूं  कि  वह  अतिशीघ्र  व्यवस्था  में

 सुधार  करें,  भोपाल  में  ही  एक  ट्रेनिंग  सेंटर

 प्रारंभ  करें  कौर  कर्मचारियों  की  जायज
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 मांगों को  स्वीकार  करें,  जिससे  कि  जनता

 को  राहत  मिल.  सक े।
 (xii)  DEMAND  FOR  CONTROLLING  SPIRAL-

 LING  PRICES  OF  LAND  ।  URBAN
 AREAS.

 SHRI  A.  T.  PATIL  (Kolaba):  ।  Sir,
 umder  rule  377,  I  rise  to  make  the  follow-

 ing  statement  on  a  matter  of  urgent  public
 importance -

 With  the  growing  unemployment  in  the

 villages,  there  is  a  constant  flow  of

 people  from  villages  to  cities  and  other
 urban  areas  in  search  of  means  of  living
 in  employment,  business  and  industries,

 etc.  Governments  have  also  undertaken
 schemes  to  help  educated  unemployed  to

 get  self-employed  in  their  own  industries
 and  businesses.  These  activities  require
 land  in  urban  areas  for  residence,  industry
 ang  business  and  place  a  very  high  de-
 mand  on  lands  in  the  urban  areas.

 Seizing  this  opportunity,  the  people
 having  surplus  money  =  and  other  liquid
 assets,  boih  in  black  and  white,  started
 investment,  in  purchase  of  lands  in  and
 around  ourb.a  ureas.  This  resulted  in
 spiralling  of  prices  of  land  in  urban  areas.
 This  afforded  ब  golden  opportunity  to
 convert  black  money  into  white  one,  to
 evade  income-tax  etc.  and  to  scuttle  the
 Government's  schemes  for  self-employ-
 ment.  People  with  moderate  means
 desiring  to  have  their  own  residential

 houses,  industries  or  businesses  cannot
 afford  to  get  land  in  the  urban  areas  at
 the  prevailing  fabulous  prices.  This
 resulted  in  dwindling  gown  the  economy
 and  in  blocking  the  avenues  if  employ-
 ment  and  growth.

 ।  has,  therefore,  become  imperative  to
 check  the  spiralling  prices  of  lands  in  and
 around  urban  areas.  The  Urban’  Land
 (Ceiling  and  Regulation)  Act,  1976,  pro-
 vided  for  checking  the  prices  of  lands  in
 selected  urban  agglomerations.  But  it
 cannot  be  invoked  to  operate  in  other
 urban  areas.  There  are,  therefore,  de-
 mands  [0  extend  the  operation  of  this
 Act,  with  improvements  therein,  to  muni-
 cipal  towns  and  cities.  The  matter  is  said
 to  be  under  the  consideration  of  Govern-
 ment.  Bu;  the  Government's  considera-
 tion  may  be  Jong  process.  Till  the  Gov-
 ernment  takes  a  decision  in  the  matter,  it
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 is  urgently  necessary,  as  अ  prelimimary
 step,  to  take  measures  to  check  and  con-
 trol  the  spiralling  prices  of  lands  in  and
 around  urban  areas  other  than  the  urban
 agglomerations.

 J,  therefore,  strongly  urge  upon  the
 Government  ;0  take  prompt  and  imme-
 diate  action,  either  by  legislation  or
 otherwise,  to  control  and  check  the  spiral-
 ling  prices  of  jand,  jn  and  around  urban
 areas  other  than  the  urban  agglome-
 rations.

 (vii)  NEED  To  STOਂ  IMPORT  OF  SYNTHE-
 tic  RESIDENTS  OF  KUCHLIBARI.

 PRADHAN
 (Cooch-Behar):  The  House  is  aware  that
 an  agreement  has  been  arrived  at  bet-
 ween  the  People’s  Republic  of  Bangla-
 desh  and  the  Republic  of  India  on  the
 lease  in  perpetuity  of  Tin  Bigha,  an
 Indian  territory  to  Bangladesh.  The
 Indo-  Bangladesh  Joint  Communique
 dated  7-10-82  inter  alia  mentions:  “The
 two  Governments  agreed  to  take  imme-
 diate  steps  to  complete  the  modalities  of
 implementation  of  the  lease  terms  in-
 cluding  verification  and  marking  of  the
 leased  area  on  the  ground.”  It,  therefore,
 appears  thay  the  modalitice,  of  the  imple-
 mentation  are  yet  to  be  worked  out.  Fifty
 thousand,  inhabitants  of  Kuchlibari  area,
 an  integral  part  of  India,  it  i,  apprehend-
 ed,  will  he  delinkeg  from  the  rest  of
 Indian  territory  in  the  event  of  exclusive
 jurisdiction  of  Bangladesh  over  the  Tin
 Bigha  which  is  the  only  connecting  link
 of  Kuchlibari  with  the  Indian  land  mass.
 The  safety  and  security  of  these  inhabi-
 tants  will,  naturally,  be  exposed  to  vare
 Ous  «tresses  and  strains.  4  sense  of  un-
 certainly  has  therefore  descended  on
 Kuchlibari  area,  an  Indian  territory.  This
 is  undoubtedly  a  matter  of  grave  concern
 for  all  of  us.  The  Government  of  Wesਂ
 Bengal.  alive  to  ;his,  have  suggested  cer.
 tain  modalities.  I  shall  urge  upon  th
 Government  to  consider  those  suggestion:
 of  West  Bengal  Government  and  taki
 appropriate  steps.  ।  may  further  th
 noted  that  Joint  Communique  mention
 the  following:  “The  Indian  side  affirme:
 that  the  terms  of  ‘ease  would  be  imple
 mented  as  soon  as  posisble  even  prio
 to  the  ratification  of  the  Land  Boundar
 Agreement  of  1974".  The  Hovee,


